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BhagvanlalL Ramji

Petitioner

Mr, D. F., Amin

il Advocate for the Petitioner(s)

Versus
Union of Ia@_ia & Others Respondent
. Mr. N. Se. Shevde Advocate for the Responacin(s)
CORAM .
The Hon’ble Mr. N. Dharmadan e« Judicial Member
The Hon’ble Mr. M. M. Singh ee Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgement? A0
2. To be referred to the Reporter or not? D
3. Whether their Lordships wish to see the fair copy of the Judgement? AR

4. Whether it needs to be circulated to other Benches of the Tribunal? AD ,
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Cefsa  No. 165 of 1990

Bhagvanlal Ramji,

Quarter No. T/52-4,

Railway Station,

Dahod. Panchmahal. «e Applicant

(Advodete - Mr. D.F. 2min)
Versus

l. Unipon of India,
Thrpugh,
Gengral Menager, W.Rly.,
Chufchgate, Bombay.

2. Divisional Safety Officer,
Westktern Railway,
'\’ A Ratlam (M.P.) .+ Respondents

(Advo€dte - Mr. N.S. Shevde)

CORAM H6n'ble l“r. N. Dharmadan .. Judicial Member
b
3 Hon'ble Mr. MeM. Singh .. Administrative Member
CRDER
Date ¢ 19.,4.1990

Hon'ble Mr. N. Dharmadan .. Judicial Member

i' Per

is that he has been transferred from Dchod to Piplod

The grievance of the applicont in this case

and thafl it causes great inconveniences and it is

~ -

against the circulars and guide lines dealing with
the transfer. Hence, he is challenging the transfer
order on various grounds. He submitted that he has
only 1 year to retire and it would be inconvenient
for the $tudies of his children. He also further
submitted that his continuance in the place in which
he is noy working is necessary for maintaining the

‘ family bémefite. itk 0 s A 2fmg M

% However, these are all matters which should




~a

have been
for consi

apprbachi

placed by the applicant before the respondents
loration in the first instance instead of

g this Tribunal and attacking the transfer,

At this sgage, according to us, this

pro-—matur%e

cplicatieon is

and it can be disposed of with a direction

that the dpplicehf: will file a detailed representation

stating alll his grievance before the second respondent

within A wWeek! from today. If such a representation is
1

filed, the

|

grievances
|

second responcdent shall consider em&

b

the same taking into consideration his

and the averments in this application

and dispoée of the same in the light of the relevant

guide lines and circulars cdealing with the transfer

within a p
of such &

also consi

eriod of six weeks from the date of receipt
representation, The second respondent may

lef the request of the applicant to continue

in the meag time in the present place in which he is

now workin@ until he takes a decision in this behalf

and the disposal of the above representation in

accordance

to the law, VWikh this direction, we dispose

of the application, There will be no order as to costs,

ok
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( N. Dharmadan )
Judicial Member
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